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Demand for implementation  of recom
mendations of Gujral Committee on Urdu
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Need to set up a Joint  Parliamentary
Committee toiirobe into refund of. . excise
and customs duties

SHRI R. K. DHAWAN (Andhra Pradesh): J
am grateful to you for giving me this
opportunity. At the outset | would wish to say
that when 1 speak on this issue | don't have
any prejudice against the officers, who had
taken the decision to make the refunds
because, as far as | know, they were under
orders to do so. Nor do I have any prejudice
against the parties to whom the refunds have
been made, because they have been successful
in managing the airs in such a manner to get
the money refunded.

The hon, finance Minister made a
statement last month on the 7th of September
on the floor of this august House about the
refund cases of excise and customs duties. In
fact all of us know that crores or rupees are
involved in these transactions. The manner
and the haste in which the Finance Ministry
acted to make the refunds left us in no ;doubt
that there was something fishy behind the
whole Show. At? far as my knowledge goes
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kickbacks were involved in it. After the
Finance Minister, Mr. Madhu

Dandavate made the statement | had asked
three or four specific clarifications. The
Minister did not give proper answers to some
of these clarifications and in the case of those
points to which he replied, he gave very eva-
sive or unsatisfactory replies. He tried
to confuse the whole issue. While confusing
the issue, he himself got confused and led
himself into such a mess that it was very
difficult ~ for him to tell the truth to this
hon. House. The point is that when an hon.
Minister gives as assurance on the floor
of this august House, is it not his duty to fulfil
it? | would just read what the Finance
Minister, Mr. Madhu Dandavate has said;
"Six-, | will collect all the circulars and the
messages and | will lay them on the Table of
the House." He was asked  further
questions and he goeson to say "1 will
collect all the circulars and let ters and place
them on the Table of 'the House but there is a
procedure for it. | shall have to authenticate it
A the available telex messages, | shall have
to authenticate and lay them on the Table
of the House." Then, he further goes on to say
"I will collect all the relevant documents,
telex messages and circulars and will lay
them on the Table of the House." The Vice-
Chairman was pleased to observe "Very
good, that is enough.” So the matter ended
there.  The Finance Minister promised to
lay them on the Table of the House. But so far
as my knowledge goes till date he has not
laid anything onthe  Table of the House.
Therefore, | request you that he should be
asked to place all the papers on the Table of
the House.

THE VICE-CHAIRMAN (SHR1
BHASKAR ANNAJI MASODKAR): The
Minister will take note of it.

SHRI R. K. DHAWAN; The second
submission which |1 Want to make is that the
Minister has failed to give replies to certain
points raised by me. What is the way out to get
replies from him? The only answer that '
comes to my mind is that a Joint



